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URDERS SHE&T 

APPLICATION Nil. 	 f _j OL .YZT) Q-i4 •3 

App 

R o9p 

4, 

"S  

Advc 

(s) 	P Ji 

dat(S) 

ta f' or the App licn t: 4 s 9 s 	 crc 	Q 	L %"• Qojt4Q. 

for the Respondent: • 

Notes 

vy  

cQ 
(tL 

-A 1, 4,e 
/c 
M 

//Vo - 

the Registry 	 Ute 	Order of the Tribunal 
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- 
Issue notice as to why the contempt 

I petition shall not be initiated. Return-

able by Pour weeks. 

List on 17/10/01 Per order. 
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. 	L 	 Vice-Chairman 
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J 	je 	2± 
17.10.01 	List on 21.11.01 alongwith Q.A. 

344/2001. 

$a 	 pg 	
MeMber 

1' 	 21.11.201 	 List this case on 7.12.01 alongwith O.A. 

No,.344/2001. 
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c'v'... 	 Vice-C hair man 
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7,12.01 List on 21.12,01 	a1onwith O. A . 

No.. 24 	Of' 2001. 

• 

C 

CJccjv -  fernber (J) 	 flember (A) 

A-~ 21.12.01 List on 23.1.2002 alongwith O.A. 

C\vvvr N0. 244 of 2001. for hearing. 

{ether 

.31.1.2002 Perused the Contempt Pétion and 

al so the reply filedby the1ged con- 

temners, 

\\•_i....... ...., Considering the tacts-and cir- 

AIL 
cumstarbes of the case and also in view 
of the 	cp1anat1on made by the respod- 

J1 r ents/allegea contemners, we doA not 

)kQ 
fIid any merit to continue with the 
Proceethng. 

The Contempt Proceeding 	is 
accordi'ngly cusposed of. 
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IN THE 	 TRIBUNAL 

GUWAHATJ BENCH 

F 

CONTEMPT PETITION (CIVIL) NO
.. .. 4LL/2ooe 

ThLTHEMA1miLop 	 - 

An application under Section-17 of the 

Adniinitratjve of Tribunal Act 1L 985 and the 

contempt of Court (CAY) Rules 1992. iad 

with Article - 215 of the Constitution of India. 

-AND- 

1NTHEMç'Øp 

Wilful and deliberate violation of order dated 

29-08-2001 passed by this Honb1e Thbunai 

in OA no.. 34412001 

-AND- 

IN THE MAYIER OF - 

Sri Putul Chetia 

5/0 Late Girin1ra Nath Chetia 	-. 

/ 

Socially LTsef'ul Productive 

Teacher K.endriya. Vidyaiaya. 

Air-force Station., Chabua 

DisL Dibru&ar (Assam) 	 / 

PBTiTiONER 

......... 

- 

/ 



- 

:
7 S E p 2CO, 

-\bSg 

L 	Sri D. K. SamI 

	

- 	' A;tt. Comniiioner 

Kenchiva Vidyalava Sanóthañ 

- 	 Regional Office, 

Chanvaram Ehaban 

Maligaon, Charith 

Guwahati-12 

781012 

N. M. arc4haroju1u 

• 	 Princioal 

K_endriya Victyalaya 

Air Poite Station, Chabua 

Dibrugarh (Aam) 

7Q11V) 
i LA. • 	J ', .1. kJ. 

RESPONDENTS 

* 

• 	. 	 The humble petition of theW, above name. 

MOST RESPECTPULIJY Si-LEWETH: 	 C' 

- 	 - 

• 	1'. 	That the being aggrieved by iuce of 	fr No.10-4/2.00l! 

KVS (GR)/15138-42 da 20-08-2001 iued by D. K. Sni, Att 

Comniiioner, Kendriva Vidyaiaya Sangathan where b the petitioner had 

e ouht to be tranf erred from KendriyaVictyalava Chabua to Kenciriya 

VidyaThya Paighat had approached this Hoifbie Tribunal by filing QA 

ium 	 - A I S • 	 yJ .n 	'JL 	 -J F 	lJ A 

.. . . .• 

.£ 

• 
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2. 	That this Hon'ble Tribunal vide order dated 29-08-2001 	in 

OA No. 344/2001 Was pleased to issue rtothe upon the respondeIts to 

show cause as to why the application shall not be admitted and was also 

pleased to issue notice as to why the interim order prayed for, suspending 

the operation order NoE 10-4/20011KVS (GR)/15 138-42 dated 20-08-

2001 tsansf&rin2 the pettioner trom Chabua to Pasighat snali not be 

granted. The notice was made retuni.ible by 2 (two) weeks. It. was further 

directed that till the returnable, date the operation of the tiansfer order 

shall remain suspended. 	 - 

A copy of the aforesaid order dated 

29-08-2001 is annexed hereto and is 

	

- 	 marked as ANNEXURE-1. 

3. 	That the petitioner obtained the certified copy of the aforesaid order 

dated 29-08-2001 on that very clay and produced the same before the 

t No. on 3Ci-08-2.00i, but the respondent No2 did not allow responden   

him to join saving that since he has not received any intimated from 

the Tribunal and as such he could not allow him to join and he refused 

even to accept the certified copy of the order dated 29-08-2001. As such 

the petitioner sent a copy bf the order dated 29-08-2001 to the respondent 

No2. by speed post. on 31-08-2001 along with a covering letterS The 

\ petitioner had again sent a copy of the atoresaid order dated 29-08-2OI/ I 

	

40 

I 	
Cotd........ 



(4) 

by speed po:t on 01-09-2001 d1long with another covering' letter which 

the repondnet No2 duly recieved. 

. 	 The copies of the aforethct letter dated 31-08- 

2001 and 01-09-2001 çfl:T with the repecthre 

pota1 receijt and the acknowledgment of the 

- 	reh:ponent No.2 that he had received the aföreaid 

ter 4 	 .- r.- P-' 
p. 	( I 	f !--- 	, 	 h 
UL Jit. :-.i.i C4.J 	iLi)..AA. i IjW.-i1 and  

a marked a ANNEXURIE-Il series & 111 series 

respectively.  

4. 	That the petitioner rtate that the respondent No2 inpite .j1-eceipt 

of the afores'aicE order dated 29-08-2001 on 1-09-2001 as is aparent 

from annexure-il and 111 :eries epectve1y diCE not allow . the petitioner 
/ 

in the post of 	Teacher at Kendriva Vidyalaya Chabua 

where he was serving prior to the issuance of his antr order. Apart 

H from sending the notice by post. be phyical1y went to :chooi and kti meet 

th' respondent N2: on 31-08-2001 and aTain' on 01-09-2001. On. 

01-09-2001 respondent. No,2 told to your petitioner that he could not be 

ai1 owea to ioin as the respondent No.? has told the repondeiit r.o.2.not 

to allow your petitioner to ioin. It was 8 CYclock on 01-09-2001 in the 

morning the Upper I)iviion Clerk Mr. U. 'C, Da also witnessed the 

conveiiation with the respondent No2. Again on 03-09-2001 your etitioner 

vent to res'pondent No2 in the School. but he was refused to join on 

I 	 F. 
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the same plea that the respondent No. I has èategorically told him not 

to ailow him to joIn, anctrom 014-0 i-UOi onwards the responae.nt iNoz 

Wa: out ofl3tat±on. 

V  

5. 	That as such the counsel for ;11 Me 	 doner 	v&I a not  e on th 

restondent NoV2 a corv of which was also sent to Reseondent Jç I by - 	 £ 	 -I 

registered post- Of! 01 -OQ-200 I urin 	upon them both to allow the petitioner 
V  

tO join in the poet in Which he was serving pripr to the issuance of the 

ttatisfer order dated 	 aiso lntnnatlng about the intention 
V  

V 

• 	 I 

t) intjate, coliteiflpt troceedi.ns in the event of itsV  non compliance. V 

V 

V 	
V 	

A cotv of the VrCd notice dated 014-2001 

along wth the necessary,  postal receIpt, is annexed - 

V 

V  

V 	 herelo and is marked as ANNEXLIRE-IVV 

6.. 	That the petitioner states that in&pite of receipt of the afresaid 

V V  ndtice dated 01-09-2O0i the Respondent No.2 has still not 2iiovVed the 

petitioner to Join in the pOst in which he w- 	sendng prior to the issuance 

the ti'arfer order dated 	8700 1 V  as'  such the petitioner has been 

consfrained to file this contempt Peitlon. 	 V 

• 	That t e petoiier stats that the respondents by not allcwini the 

- 	
- r Vtitioner to V••p has conmitted 	contem'r4. of this Hon:ble  Tribunal 	

V 

V  
V 

if 1  a 	
V liberate 	tion of oideri 	ted 29-08-2001 and is therefOre nd de 	viola 	da 

- li:n1e to be.-ptthished under Section II and 12 of the c)fltelfll)t rt courts 	- 

V AdL 1971 read with Section-17 of the Athrnisative Tribunals Art. 195 

• 
COflk/VVVVVVVV P16 

••V 

- 	V 
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,(6) 

ancicontrtofco 	(CAT) kuleg 1992 andArticle 215 of the Constitution 

oflndia. 
/ 	

4 

That as such under the facts and ciicumstances-  stated above it is 

resecifuily subniited that this Hon' Me Tribunal may be pleased to issue 

notice upon the iespondent to show 6ause as to why they ;hall not be 

punished for deIib&at and wilful violation of order dated 29-08-2001 

passed in GA No: 34412001 and upon such cause or causes that iiay 

Jie shown and won heri ng  the i5arties may be Pleased V3 piünish the 

resionde.nts under the relevant provisions of the Law. 

That this aorlication is filed bonafide. and for the. ends of Justice 

It is therefore, prayed that this HonbleTiibuna1 wiould 

be pleased to issue notic:e to show,  cause as to why the 

- (Contennez-s) shall not b punished for dei&rate and 

wilfi1 violation of the order dated 29-08-2001 passed 

in GA No. 344/2001 and uton such cause orcauseg that 

' 

	

	fluiW be Shown and !i1:Or hemdqg,  the ptie; may be 

piased to .iunish the -re- pondlents under Secton I 1 & 

,- 	 . 	- 	••\* 7. 	
- 	- z of  tne Contempts or ourts Act, 	econ-1 

. 

of the. Adnainistrative Trihural k 	1 Q8 - Contempt of 
* 	

Co its (CA!) Rules. 1992 read with Arncie-2I5 or me 

(istitution of India and/or pass. such further ordei or 

ords as nra be deem fit and- proper. 

• 1 	 . 	
Affidavit. 	: : : 
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1J 

AFFIDAVIT 	-. 

/ 

I, Sri Putul Chetia, S;'o Late Girindra Nath Chelia, aged about years, 

resident of Kodomoni, (Near St. Mary SchoOl), in the district of Dibi -uai-. 

Aam; do hereby Solemnly affirm and Stat as follows 

That .1 am the petitionre in this Contempt petition a such I am 

ctimpetent to fille thir affidavit and accordingly I swear the E;anze. I am 

Mly convergent with the facti and micurristances of the case. 

That the :tateme.nt: macic in this affidavit and in paragraphs 

of the petition are 

true to my knowledge. and those made in paragraphs 1
/  

being matter of record's are true to my 

information derived therefrom which I beiev to be true and the rest my 

humble ubniirions macic before t.hi Nonble Tribunal 

And I si.n this affidavit, on this the ,dav of September, 2001 C. 

fliiwt1i ati 

/ 

- 

identified b 	 Signed befo;re inc 

/ 	Santanu Bora) 	 - 	 Pallabh fhowniic. 

Advocate 	 Advocate 
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dIE-: 

/ 

DRAFT CHARGE 

Whether the respondents/cofktemners are guilty of 

contempt of court for deliberate aid wilful violation of order 

dated 29-0822001 passed in OA No344/2001 by not allowing 

the petitioner to Join in the post which be was serving prior 

to the transfer order No. F: 10_4/2001IK\TS (GR)15 138-42 

dated 20-08-2001. -. 

/ 
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• 	 . 	
notice ad to why thi 

8all not b. àdittld. 

A1O issU$ notices 	' wh 	LhLtim 	.. 

OdSt as prayld for shØ4 ñt 	gnted 

uapendinQ the Order No. r. 1$2bi)K3fGP/ 

5t3842 dated 20.862001 iO tr ta914L'ifl9 
the 

the .ppitc*flt Sri P.çMt 	hbUg O 
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Nt'. 1eatn1 cc1rn8èlp 	pte notiCe 
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Tho QperatiOfl f4 	 1dit 3hall 

aj.SUapIJd t1it 	 dóy 

Li9t on 19/9/01   
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p b. R. GOGOiA$SOCIATE$ 
(Legal Oorisultants i  olicitors & LawyerS) 

F.C. Road, Uzab Bazar, Guwahàti 1 

* 524801 
454283 

r- 

'.J 

Represented by 	P 
tLJlLgh 
	 149'auO3, . 

H.! 
Thi Ptj401pa1, 
K'*4Yi Vidy&.a

oñ
a., 

AlE P*eQ $tati.ct*abua. 
*CrUgarh1  Aàea. 

o 

Sri patu4 Øotji 

Orsi Reites. 
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"iv. 
Ad 

fthe iald order haó bI 
7 al4iflt on 3O4*1 and th3pLts Ozl re$3.jt 4 	4t 

4 E 	 . restne dutiói it 
Lis htghtp 0b*ttW*ii3. 

4) That undet te*• £aata and 	taflQIai I eefl,1E2atrUt,d to caU upx you. wtUth I Ik.rOb dot, 
ratht. notice tO **ars aompltaflae ot. O;det date) 

1 4 



• • • 
)•U • 

. : 

;•:'• 
r. 

P 

iL 

: 

- 	 H 

D. R' GOGOI & ASSOCIAO 
dOgai ConsuItáth, OIcIt6rs & Lawyers 	 454283 

F. C. Road, Uztt Báá, Guwahâtj 

Represned by 

29.8.01 	 r 	.n 
0an4tLfl to initiee contempt 	aeddi 	aqL t 
Ad W t$ Oøet arA coxtsequencea ttterøóf. 

5) Thti tit connectj90it Là bá 
caae 	ar 4OU09 a th behest 

o yoiA IUi.tnt C 4a.tozer it wiU nt 
as '1L è 	kr AeaLàtaát CO'daajoner o ot 	t 

to ep*a CompUaflö i 	dat 	9.Ø. 2001 
arKi 'O hi1 both Iemad, peraonal]y repon.th], 

d4*st. 	 1 
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AM: 	2.0 / 	S . 10K / 01/09/2001 16:54 
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I L  
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUAHATI 

Contjjtition No, 41'2001 

in O..A No, 344/2001 

Sri Putul Chetia 

Petitioner 

-VERSUS- 

Sri DK Saini 

Contemner No..1 

An affidavit filed on behalf of the Contemner No.1 

I. Sri D..K Saini, Assistant Commissioner, Kendriya 

Vidyaiaya Sangathan, Guwahati Region, solemnly affirm and 

declare as follows 

1. 	That I have been impleaded as Contemner No1 in 

the instant case. A copy of the contempt petition filed by 

the petitioner has been served upon me. I have gone through 

the same and understood the contents thereof. Save and 

except what has been specifically admitted in this affidavit 

and those which are matters of record to the extent the 

t. 



.1 

documents on record support them all other averments and 

submissions in the contempt petition may be treated to have 

been denied by the deponent. 

2.. 	That with regard to the statements made in para- 

graph 1 and 2 of the contempt petition, the deponent has no 

comments. 

That with regard to the statements made in para-

graph 3 of the contempt petition, the deponent begs to 

submit that the petitioner was not allowed to re-join at K..V 

Chabua, because he was relieved on 27..8..2001 from K.V. 

Chabua. with a direction to report for duty at his new place 

of posting without fail. The deponent further begs to submit 

that the petitioner has been transferred as per clause 3 of 

the existing transfer guidelines. $,.'Jith reference to the 

Honble Tribunal's order dated 29..8..2001 it is submitted 

that the deponent honouring this Order dated 29..8..2001 has 

not taken any disciplinary action or any other action to 

compel the petitioner to join at K..V Pasighat, where he has 

been transferred. 

That with regard to the statements made in para-

graph 4 of the contempt petition the deponent begs to submit 



H 
) 

-3- 

that the petitioner has not challenged the relieving Order 

dated 27.8.2001, and therefore in view of the interim order 

dated 29.8.2001 he is not entitled to join the post again.. 

It is further submitted that the deponent has got the high-

eat respect in regard to the order/direction passed by the 

Honble Tribunal and at no point of time and under no cir-

cumstances there has been any occasion for dishonouring the 

same. On the other hand, taking into consideration the 

interim order dated 29.8.2001, passed by the Hon'ble Tribun-

al, the deponent has not issued any order compelling the 

petitioner to join at K..V Pasighat. 

That with regard to the statements made in para-

graph 5 of the contempt petition the deponent has no com-

ments. 

That with regard to the statments made in para- 

graph 6 of the contempt petition..:i the deponent begs to 

submit that the petitioner was relieved on 27.8.2001, as per 

the transfer order dated 20.8.2001. Therefore, the question 

of allowing the petitioner to join in the post again does 

not arise. However, the deponent honouring the interim 

order dated 29.8.2001, has not taken any further steps 

against the petitioner. 



That with regard to the statements made in para 

graphs 7 and B of the contempt petition the deponent has no 

comments. 

That with regard to the statements made in para-  

graph 9 of the contempt petition the deponent begs to submit 
tke 

that there is no wilful disregard in complying with A  order 

passed by the Hon'ble Tribunal. 

That the deponent begs to state that there is no 

negligence or laches on the part of the deponent as he is 

always prompt in complying with the order passed and direc-

tion given by this Hon'ble Tribunal. 

That this affidavit is made bonafide and in the 

interest of justice. 

Verification 

I 



6 

- 

- 

7 

VER IFIØAT I. ON 

I, Shri Deo Kishan Saini, son of Sri C. L Saini, aged about 

53 years, presently workeing as the Assistant Commissioner, Kendriya 

Vidyalaya Sangathan, Guwahati Region, Maiigaon Chariali, Guwahati- 
/).2) 5 

12, do hereby verify that the statement made in paraaphs,are true to 
3,'i (-ç)84- 

my knowledge and those made in paragraphare based on records. 

And I sign this verification on this the 	3 	day of 

o4t2001 at Guwahati. 

P!ace : Guwahati 	 61  )~~ 
DEPONENT 

Date: 	 6,904  

1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

AT GUWAHATI 

Contempt Petition No. 41/2001 

in 0..A No. 344/2001 

Sri Putul Chetia 

Petitioner 

VERSUS- 

Sri NM..Varadharajulu, 

Contemner No.2 

An affidavit filed on behalf of the Contemner No.2 

I. Sri NMVaradharajulu, Principal, 	Kendriya 

Vidyalaya, Air Force Station, Chabua, District:- Dibrugarh, 

Solemnly affirm and declare as follows:- 

1. 	That I have been impleaded as Contemner No.2, in 

the instant case. A copy of the contempt petition filed by 

the petitioner has been served upon me. I have gone through 

the same and understood the contents thereof. Save and 

except what has been specifically admitted in this affidavit 

and those which are matters of record to the extent the 
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-2- 

documents on record support them all other avermentS and 

submissions in the contempt petition may be treated to have 

been denied by the deponent.. 

That with regard to the statements made in para-

graph 1 and 2 of the contempt petition, the deponent has no 

comments.. 

That with regard to the statements made in para-

graph 3 of the contempt petition, the deponent begs to 

submit that the petitioner was not allowed to re-join at K..V 

Chabua, because he was relieved on 27..8..2001 from K.V. 

Chabua, with a direction to report for duty at his new place 

of posting without fail.. The deponent further begs to submit 

that the petitioner has been transferred as per clause 3 of 

the existing transfer guidelines.. With reference to the 

Hon'ble Tribunal's order dated 29.8.2001 it is submitted 

that the deponent honouring this Order dated 29.8.2001 has 

not taken any disciplinary action or any other action to 

compel the petitioner to join at K..V Pasighat, where he has 

• 	been transferred.. 

• 	4.. 	That with regard to the statements made in para- 

graph 4 of the contempt petition the deponent begs to submit 

es-11  



'I 

S 

-3- 

that the petitioner has not challenged the relieving ,Order 

dated 27.8.2001, and therefore in view of the interim order 

dated 29.8.2001. he is not entitled to join the post again. 

It is further submitted that the deponent has got the high-

est respect in regard to the order/direction passed by the 

Hon'ble Tribunal and at no point of time and under no cir-

cumstances there has been any occasion for dishonouring the 

same. On the other hand, taking into consideration the 

interim •order dated 29.8.2001, passed by the Hon'ble Tribun-

al, the deponent has not issued any order compelling the 

petitioner to join at K.V Pasighat. 

That with regard to the statements made in para- 

graph 5 of the contempt petition the deponent has no com-

ments. 

 That with regard to thestatments made in paragraph 

6 	of the contempt petition' the deponent begs to 	submit 

that the petitioner was relieved on 27.8.2001, 	as per 	the 

transfer order dated 20.8.2001. Therefore, the question of 

allowing the petitioner to join in the post again does not 

arise. However, the deponent honouring the interim order 

dated 29.8.2001, has not taken any further steps against the 

petitioner, 
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That with regard to the statements made in para-

graphs 7 and 8 of the contempt petition the deponent has no 

comments.. 

That with regard to the statements made in para-

graph 9 of the contempt petition the deponent begs to submit 
tkL 

that there is no wilful disregard in complying withA order 

passed by the Hon'ble Tribunal.. 

That the deponent begs to state that there is no 

negligence or laches on the part of the deponent as he is 

always prompt in complying with the order passed and direc-

tion given by this Honble Tribunal.. 

10, 	That this affidavit is made bonafide and in the 

interest of justice. 

Verification..... 
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VERIFJATION 

I, Shri N. .M Varadharajulu, son of Ski N.Munuswainy 

Naidu, aged about 44 years, presently working as the Principal, 

Kendriya Vidyalaya, AFS Chabua do hereby. verif' that the statement 

made in paragraphs, are true to the best of my know'edge and those 

made in paraaphare based on records. 

And I sign this verification on this the 	2 3 	day of 
Ucb,2OO1 at Guwahati, 

Piaee:Guwahatj 
1EPONENT 

Date: J?_11)2001 
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IN THE i:ENTRALADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

CONMPT PETITION (CWIL) NO.41/2001 

IN OA NO. 344/2001 

Sri Putul Chetia 

• PETITIONER 

-vs- 

Sri D. K. Saini and another 

RESPONDENTS 

-AND- 

IN THE-MAFIER OF 

A rejoinder to 'the affidavit filed by the 

repondentc.  

I. 	That all the averments and submissions made by the respondents 

• in their re1spective affidavits are- specifically denie4 by the petitioner. save 

and except what had been s1)ecifjcafly admitted here in and what appears 

from the record or the case. - 

S 	 . 

Conki........P'2 

'1 	 H 
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1 

(2) 

That the petitioner denies the correct.nes of the tatenieñt macIc. 

in paragraphs I 'and 2. of the affidavit and reiterates and teaIinus the 

statements made in paragrapfls I and 2 of the contempt petition. 

I 	 V 	 - 

3. 	That. the jetthoner denies the correctness of the statement macic 

. in paragraph -3 of the affidavit and reiterates: and reaffirms the statements 

macic in paragraph-3 of the contecript petition. In this connection the 

tetitioner begs to state that the- order dated 29-08-2001 iDassecl 'in O.A.  

344/2001 has been violated b the responde.nts with all impurity. The 

plea taken by the respondents now that the petitioner was relieved on 

27-08-2001 from K. V. Chabua in totallr false and an aftei -  thought to 

cover up their highly contemptuous action in not allowing, the petitioner 

to resume his duties at K. V Chabua. 

4. 	That I deny the colTectness of the statement macic in paragrah- 

4 of the affidavit and reiterates nd reaff'irns the statements rñade in 
	

mi 

paragraph-4 of the contempt. petition. In tiii connection the 1)eUtioflef 

states that terè was no reason on the part of the. respondent No2 in 

refusing to accept a certified copy of the ordei dated 29-08-2001 passed 

I by this Honb1e Tribunal. This itself speaks volume•s about the intention 
k o 

 

- of the respondents in harassing the petitioner for approaching this Honb1e 

Tiibunal being aggiiei cci oV 	unce of the uicki 	tiaasf and the 

. 
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scant regards which the respondents have for the orders asse.d by this - 

Honble Tribunal. The petitioner further states that the impugned order 

of tianF;fer order dated 20-08-2001 which was served upon him on 24-

08-2001. On receipt of which the petitioner submitted a representation 

on 24-08-201 itself. On 25-08-2001 the petitioner submitted seek leave 

apphcation to the respondent No and from then onwards he is on sk 

leave. The attetldante rejster - will speak the veracity of the statet4nent 

of the pe.titione.r. A copy of the alleged release.ct order dated 2.7-08--2.00i 

was received by the petitioner . on 1-09-2001 by speed post.. 

5. 	That the petitioner denies the statement made in paragraph - ) of 

the affidavit and reiterates and reaffirm the -statement made in paragraph-

5 of the contempt petitioner. 	 - 
/ 

:tttflCfltS made in paragraph-o of 

the affidavit and reiterates and reaffirms the statements made in paragraph-

,, 6 of the contempt petition. The petitioner further states on the date of 

n,  the instant O.A. i.e. 29-08-2001 he had no knowledge about the 

I 
 f-1ap.T iv., rd& 7-- as he v s on seek iea' e from 5-

.08-2001. As such the respondents in not allowing the petitioner to resume 

his duties after passing of the interim order dated 29-0-20C I has coniiriitted 

contempt of. this Hon'ble. Tribunal by their wilt'ui and delibei-ate action 

LO2tL. P.14 
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and is accordingly liable to be punished, for the saie of holding the dignity 

and majesty of their I4on'ble Tribunal and for safeguarding the sontetitv 

of the order iassed by this aujust. body. 

7. 	That the petitioner denies the correctness .  of the. statement made 

in paragraphs 7 & 8 of the affidavit and reiterates and. reaffirms of the 

correctness of the statement made in paragraphs 7, 8 & 9 of the coPtempt 	- 

S. 	That under the facts. and circumstances statM 'ihve the eic' 

respectfully submits that it is quite ipparent that order dated 29-08-2.001 

has been violated by the restondents with all impurity and, as such, the 

respondents are to be awarded exemplary Punishment for their highly 

contemptuous and unpardonable. conduct - - 

Contd........ 

- 

a- 
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I, Sri Putul Chetia Sb Sri Girindra Nath Chetia, aged about 36 

yeas. resident of KadamoniDibrugarh, in the district of Dibrugar Assani; 

do hereby Solemnly affirm and State as follows :- 

1. 	That I am th petitionre in this Contempt petition as such I am 

competent to file this affidavit and accordingli' I swear the same. I am 

fully conversent with the facts and circumstances of the case. 

Ft 	2. 	That the statements made in this affidavit and in paragraphs 

2- 	ç 	 of the petition are 

true to my knowledge and those made,i.n paragraphs 

being matter of records are true to my 

information derived theifrom which I believe to be true and the rest my 

humblç submissiots made. before this Hon'ble Tribunal 

And. I sign this affidavit on this the 2.1st. day of No'ember, 2001 at 

Gukvahati. 

identified by :- '. 	 Signed before me 

(SantanuBora) 	 (PallabhBhowrnic) 

Advocate 	 '. 	 Advocate 

..I. 	

. 

a 

I 

11  

I 
/ 

I. 


